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UnderQials· Jails 

2870. SHRI ATAL BIHARI 
VAJPAYEE: 

SHRI RAM PRASAD 
AHIRW~: 

SHRI SURAJ BHAN: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) the latest figures of undertrials who 
ave been in jail for' more than two years 

in each State and Union territory; 

(b) the steps t~en to see that no 
undertial remains in jail for more thaD 
the reasonable period and results of sucb 
steps taken in Bihar and Uttar Pradesh; 

(c) tht) names· of States in which the 
number of under trials has increasedl dur-
ing the last three years; and 

(d) what is the Supreme Court directive 
in this regard and when it was given? 

THE MINISTER OF STATE IN THE 
MINISTRY OF 1l0ME AFF.AIRS 
(SHRI NIHAR RANJAN LASKAR): (a) 
to (d) A statement is laid on the Table 
of the House. [Placed in Library . See 

o. LT·6115183]. 

CbJrlstians Co verted fro Scheduled cates 

2871. HRI A NEELALOHITHADA .. 
SAN NADAR: Will the Minister of HOME 
A FA RS be plea ed to state: ' 

(a) whether there is any proposal to 
bring an amendment to the Constitution for 
p ovidng the sam benefit to the COO-

tains converted from the Scheduled Castes 
ar avaiibl to the hecduled Caste ; 

and 
(b) if so, the detail ther ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHlU 
NIHAR RANJAN LASKAR: (a) Govern· 
ment have not taken a depision to this 
effect. 

(b) Does not arise. 
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Pe . on - to compain to man tore 
die I cars 

~87~. SHRI V. S. VJlJAYARAG~ 
V AN: Will tbe Minister of INDUS Y 
be plea ed to state: 

(a) whether Government hav permitte 
the prominent automobile manuf cturing 




